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MR. NIRMALYA DALQUPTA, AdV.
MR. T. PATNAZK, A,
MR. DPBLANATH DEY, ADY.
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Ld. Counsel for the Petitioner and the Respondent is present.

CA 712 of 2018 was filed by the Respondent in IA 492 of 2017,

praying for initiating contempt proceedings against the Respondent

who are the applicant in 1A 492 of 2017 for alleged failure in furnishing
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two documents relied upon by the petitioner in the rejoinder. According
to the applicant / respondent in IA 492 of 2017, the alleged condemner
deliberately failed to comply with the Order dated 20 April, 2018 and
despite direction legible copies of the two documents directed to
produce, not produced so far and leave liable for contempt.

Upon hearing the argument and perusal of the contentions I am
satisfied that no prima facie case has been made out for issuing notice
and therefore, this application requires no consideration. Hence, liable

to be dismissed, and accordingly Dismissed.

Ld. Counsel for the respondent in the CA 709, 711 sought further
time to file reply affidavit. Time is granted to be filed within three days.

In CA 589 of 2018, the respondent is directed to file reply affidavit.
Upon receipt of the reply affidavit, Ld. Counsel for the petitioner shall
file rejoinder within 3 days by serving a copy of the same to the
respondent. All the CAs along with CP for hearing list it on 19.11.2018.

It is submitted that legible copy of the documents which has been
relied upon with the CP 591 of 2017 is not so far given to the
respondent. The Ld. Counsel submits that during course of the day it
will be given to the respondent.

List it for hearing as requested on 19-11-2018. I
¢4

(Jinan K.R)
Member (J)



